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FOT'RTEENTH KERALA LEGISLIITIVE ASSEMBLY

SIXTEENTH SESSION

BI,'LLETIN PART- II .

November S,20lg

No: 772

Rccornmendation of the Govemor

The Govemor has made necessary recommendation under Anicle
207 (3) of the Constitution of India in respect of. the above Bill.

S.V. Unnikrishnan Nair,


